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AMCW/ORDER
PER NARENDRA KUMAR BILLAIYA, AM:

This appeal by the assessee is preferred against the order dt.
30/01/2024 by NFAC, Delhi for the Assessment Year 2017-18.
2. The sum and substance of the grievance of the assessee is that
the Id. CIT(A) erred in dismissing the appeal of the assessee by an ex-
parte order without affording reasonable and adequate opportunity of
being heard to the assessee.
3. None appeared on behalf of the assessee. We have heard the 1d.
D/R at length and have carefully perused the order of the Id. First
Appellate Authority.
4. On perusal, we find that though there is mention of five (5) dates
but how and where these notices were served is not known. Thereafter

we find that the 1d. CIT(A) has dismissed the appeal in limine. In the
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interest of justice and fair play, we deem it fit to restore the issues to
the file of the 1d. CIT(A) with a direction to decide the appeal afresh
after affording reasonable and adequate opportunity of being heard to
the assessee by serving notice at proper address.

5. In the result, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the Court on 3t July, 2024 at Mumbai.
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